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'[TAMIL NADU] ACT NO. XIV OF 1930. . 

THE MALABAR TENANCY 4CT, 192g2.* 

(Received the asseilt o f  the Governor on the 28th March 
1930, and that of the Governor-General on the 18th 
November 1930 ; the assent of the Governor- 
Qetleral ~vasfil.st ylrblis~ted in the Fort St. George 
Gazetre of the 25th November 1930.) . 

WHERI:AS it is necessary and expedient to define, 
declare, alter and amene, to thc extent, in the manner, 
and for the purposes herztnafter appearing, the law 
relating to lalldlord and tenant in 3rthe Gudalur 
taluk of the Nilqiri district ] ; and whereas the previous - 

1 These words were substituted for the word " Madras " by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tarnil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 
which came into force on the 14th January 1969. 

2 The Malabar Tenancy Act, 1929 (Tamil Nadu Act XIV of 1930) 
printed in this Code was edited by the Secretary to the Government 
jn the Law Department In pursuance of section 26 of the Malabar 
Tenancy (Amendment) Act, 1954 (Tamil Nadu Act V1L of 1954). 
References only to the amendments made subsequent to  the aforesaid 
Tamil Nadu Act VII of 1954 have been given in the f o m  of foot- 
notes. 

For Statement of Objects and Reasons, see Fort St. George 
Gozrtle, dated the 30th July 1929-Part IV ,  pages 134-136. 

Tiis Act was deemed to have been repealed in its application to ! janmam estates with eRect on and from the date appointed by the 
State Government under sub-section (4) of section 1 of the Gudalur 
Janmam Estates (Abolition and Conversion into Ryotwari) Act, 
1969 (Tamil Nad~lAct 24 of 1969) and save as otherwie expressly 
provided in the said Act ; and every janmam estate stood transferred 
to the Government and all enactments applicable to ryotwari lands 
applied to such ertate. Please see sectio'l 3 of the said Act, 
The provisions of the Tamil N?du Cultivating Tenants (Special 
provisions) Act, 1968 (Tamil Nadu Act 16 of 1968), the 
Tamil Nadu Cultivating Tenants Arrears of Rent (Relief) Act, 
1972 (Tamil Nadu Act 21 of !972) and the Tam! Nadu Indebted 
Agriculturists (Temporary Relref) Act, 1975 (Tam11 Nadu Act 10 of 
1975) shall have effect notwithstanding anything inconsistent t h ~ r e -  
with contained in this Act. Please see section 9 of Tamil Nadu 
Act 16 of 1968, section 9 of Tamil Nadu Act 21 of 1972 and section 7 
of Tamil Nadu Act 10 of 1975. 

8 These words were substituted for the words "the district of 
Malabar and certain neighbouring areas in the State of Madras" 
by clause 3 of, and the Schedule to, the Madras Adaptation of Laws 
Order,1957. 

*Brought into force in the Gudalur taluk of tbe Nilgiris district 
on tho 15th Match 1952, 

preamble 
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sanction of the Governor-General has been obtained 
to the passing of this Act ; It is herebj enacted as 
f0;lows :- 

P short title. 1. ( 1  ) Tbis Act nlay be called the Malabar 
Tenancy Act, 1929. 

L O C ~ I  extent. ( 2 )  I t  extends l[ ] to the Gudalur taluk o f  
the Xilgiris district *[ 1. 

Cornn1enc.:- (3) I t  shnll conle into force Slitl any of the 
ment. areas to uhich this Act extends,] on such date as the 

Sfate Go\ernment may by notification in the Forf 
Si. Georgr Oozefte, appoint in respect thereof. 

hcmpt,o,,s. 2. Nothing in this Act sl~all apply to- 

(1)  lands transferred by a landlord for felling 
timber or for planting tea, coffee, rubber, cinchona or 
any other bpecial clop prescribed by a rule made 
by the State Government or the erection of anv build- 
ing for the purpose of, or allciilary to, the cultivation 
of such clLop, or the preparation of the same for the 

- 

market 01 '1 J Innd let only for fugitive culti- 
vation : 

Pro\ idcd that no rule under this clause shall 
affect any land in respect of which any tenant has a 
right of lisity of tenure under this Act, so long as 
such sight subsists, 

or 
- - . . - -  . - - - - _ _ . A -  _---- -- 
1 The words " to the whole of the district of Malabar '' were 

omitted by clause 3 of, and the Schedule to, the Madras Adaptationof 
Laws Order, 1957. 

Tht words " and to the villages in the South Kanara distriot 
specified in the Schedule " were omitted by i&d. 

- - 
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19304 T.N. Act XIV] Malabar, Temncy YO9 

(2) any t~ansaction relating only to the usufruct 
of trees, 

or 

(3) any building owned by a landlord including 
a house, shop or warehouse, and the site thereof, 
together with the garden or land appurtenant thereto 
but not including a hut belonginp to a landlord, in 
any ulkudi '[ 1. 

3. Tn this Act, unless there is something repug- 
nant in the subject or context : - 

(I) 'Agricultural year ' means the year commenc- 
ing with the 15th March in any calendar year and 
ending with the 14th March of the following calendar 
year, or the year bctween such other dates as the 
Collector may specify i i i  that behalf by t:otifica!ion i n  
the District Gazette, for '[the Gudalur taluk!; 

(2) ' Commercial site ' means any land :L(r,ot 
being a kudiyirupp:i, or an ulkudi)] whicll is u:ed 
principally for the purposes of any trade, commerce, 
industry, manufacture or business ; 

(3) ' Court ' means the Civil Court lzaving 
tral j~ttisdiction under the Code of Civil Proced~~rc, 

v of '1908, to  entertain a suit for tllc posscs\ion of thc  
holding or part thereof to which any legal proccccling 
under this Act relates ; 

(4) ' Cultivate', with its grammaticril variations, 
means cultivate either solely by one's ow11 labour or 
with the help of the labour of the members of one's 
tarwad, tavazl~i, illom, kutumba, kavaru or family, 
01 of hired laboutde~.s or both, or direcl or supcrvisc 
culti\lation by sucl. members or hircci labourcr.~, 

lThe words "or kudikidappu " were omitted by the Madr,t\ 
Adaptation of Laws Order, 19.5:. 

8 These words wye  substituted for the words " the wholc or any ' 

part of the district by ihid. 
8 These words and brackets were substituted for the words and 

braokcta "(not being a kudiyiruppu, an ulkudi or a kudikidappu)" 
by !bid* 

, \ 

Definitions. 1 
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jointly or separately, plovided that such members or 
hired labourers bave not agreed to ay or take any 
fixed proportion of the produce o ! the land they 
cultivate as compensation for being allowed to culti- 
vate it or as remuneration for cultivating it ; 

'DO land.' - (5) ' Dry land ' means a land which is neither a 
,#'' wet land ' nor a ' garden land '; 

'Eviction.' , / (6) ' Eviction ' means the recovery of possession 
4 of land from a tenant and includes the redemption of 

a kanam or kanam-kuzhikanam ; 

'Fair rent.' (7) ' Fair re~lt ' means the rent payable in 
' --- .ac?Kr&ance with the provisions of Chapter I1 ; 

Warden 
land.' 

(8) ' Garden land ' means any land use0 princi- 
pally for growixj coconut trees or areca trees or 
both ; 

'Holding. ' (9) 'Holding' means a parcel or parcels of land 
held under a single engagement by a tenant from a 
landlord and shall include any portion of a holding as 
above defined, which the landlord ana the tenant lnay 
agree to trcat as a bepnratc holding ; 

' I I I O ~ . '  (10) ' Illom ' shall have the samemeaning as in t t e  8%: 
'[Tamil Nadu] Nambudri Act, 1932; ~ c t  xXI 

'Improve- 
of 1933. 

( I  1) (0) the worct ' improvement ' shall have the 
men t.' same meaniag as i t  t.i:~s in  tbe Improvements Act ; 

'Improve- 
ments Act.' ( I ) )  ' Improvclne~~ts AcL' means the Malabar 

Compel,sation for Tcliants' Impsoveme~~ts Act, 1899 ; 'LTan'il 

'Intermedia- 
Nadul 

ry.' (12) 'Intermediary' means any pcrson who, not $&! Of 

being a janmi, has an interest in land, and is entitled, 
bj reason of such interest, to possession thereof, 
but has tsarisferred suck possession to others ; 

'banmi.' 
(13) 'Janmi ' means a person entitled to the 

absolute proprietorship of land and includes a trustee 
in respect thereof ; 

# 

1 These words were substituted for the word " Madras " by tha 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, $969, 
which w o  bto force on tho 14th Jaauary 1969, 
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(14) 'Kanam ' means the transfer for conside- 'Kanam.' 
ration i~ money or in kind or in both by a landlord 
of an interest in specific immovable property to another 
(callcd the <kanamdar') for the latter's enjoyment, the 
incidents of which transfer inclua& 

(a) a right in the transferee to hold the said 
property liable for the consideration paid by him or 
due to him which consideration is called 'kanartham', 

(b) the liability of the transferor to pay to 
the transferee interest on the kanartham, and 

1 ! 

(c) the payment o f ,  'michavaram' by the 
! : I ,  

transferee ; 
I /  I /  

/ 1 )  I  

I 

(15) 'Kanam-kuzhikanam' means and includes 'Kanan- l l  

a transfer by :L landlord to another (called the 'kanam- kuzh%.- 

kuzhikanamdar') of garden lands or of other lands 
or of both, with .the fruit-bearing trees, 
if any, standing thereon at the time of the transfer 

i 

for the enjoyment of those trees and for the purpose 
of planting such fruit-bearing trees thereon, the inci- 

I  

' I '  

dents of which transfer include- 
I  I 

(a) 3 right in the transferee to hold the said 
lands liable for the consideration paid by him or due I '  / 

to him which consideration is called 'kanartham', '1. 

and 

(6) the liability of the transfcror to pay to 
the transferee interest on the kanartham unless other- 
wiseagreed to by the parties ; 

'Tainil (16) 'Kavaru' and 'Kutumba' shall h v c  the 'Kavaru 
'Kutumbl*" r $ ~ ~ o f  wmc meaning as in the '(Tamil Ndu)  Aliyasantann 

b49. ACL, 1949 : 

__l___---- 

1 Thee  wofds were subst~tuted for the word '' Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by tho 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 
which came into force on the 14th January 1969. 
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' ~ u d i -  (17) (a) ' K y p p u '  means and includes the 
wwpad. siteofany raiden 'a1 building, the site or sites of other 

buildings appurtenant thereto, such other lands as 
are necessary for the convenient enjoyment of such 
residential building, and the easements attached 
thereto but does not include an ulkudi '( 1. 

'Separate (b) 'Separate kudiyiruppu' means a kudiyiruppu 
kudiyirup- pu'. which is the sole property conlprised in a 

holding ; 

'Separable (c) %parable kudiyirup~u' means a kudiyi 
kUdiyirup- r u p p  which is included with other property in a 
PU'. 

holding and which is not necessary for the convenient 
enjoyment. 3s usual, of any other part of the holding; 

'Kuzhi- ( 1  8) 'Kuzhikanatn' mea~ls and includes a transfer 
kanam'. by a land1o:d to nnothc'r (called the kuzl~ikanamdar) 

of garden 1.1nds or of other lands or of both, with 
the fruit-bt.iring trees if any standing thereon a t  the 
time of thc. transfer, f c ~  thc enjoynlent of thosc trees 
:ind for ti12 purpnst of pl;intin& such f i .~~i t -be ;~~i t~g  
trees t hcrt\\tl; 

'Landlord'. (19) 'Landlclsd' mc;~ns a person ~lndcr whon1 a 
tenant holds nlid to wliotn 11c is liable to pay rctlt or 
michavarani and incltidcs 11 janmi; 

(20) . , \ Iclcl~a~-~ 11' mcans thc 1 1.:11lsfer by t l l c  
I:i~ldlord of  i ) i l ~ t  of I l i )  i~ i t r r~s t  i n  iilly 1:illd jlejd by 
his tenant by whisli tllc tr:l~zsferec is elltitled to 
cvict such tcnant ; 

I 
I 

'Micha- (2  1 ) +hlichavaram' ~ncnns \t 11:tlcvo. ib agrccd by 
varam'. ;1 kanarnd:~~. in a kanam deed t o  bc paid pcrio- 

ilically, in li:l)rlt'y or i l l  kirltl or in bath, co or on bellalf 
a ) f  the janlni ; 

1 The words" or kudikibppu " welc otnittcd by clause 3Iof, a t ~ *  
tile Schedule to. the Madras Adaptation of Laws Ordar, 1937, 

a Thisclause was omitted by ihiil, 
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(23) 'Pay', with its grammatical variations, 'Pay: 
includes deliver ; , 

(24) 'Prescribed' means prescribed by rules made slz., 
under this Act ; 

(25) 'Rent' means whatever is lawfully payable 
in money or in kind or in both, to a person entitled to 
the use or occupation of a land, by another, permitted 
by the person so entitled, to have the use or occu- 
pation of the said land, for any purpose on the under- 
standing, express or implied, that the person so per- 
mitted would pay consideration for such use o r  l \ ~  

occupation ; I 

(26) ' Rent Court ', means in relation to any 'Rent 

area, the Rent Court constituted under this Act for Court*' 
such area, and where no Rent Court has been consti- I 

tuted, the Revenue Divisional Officer or the Tahsildar 
having jurisdiction ovcr such area, appointed by the 
State Governme111 to exercise the function.; of Rent 
Court under this Act ; 

(27) ' Tenant ' means any person who has pait! 'Tenant.' 

~r has agrccd to pay 1.ct1~ or other consideration, for 
his being allowed by ~lnoihcr, to enjoy the land of thc I 

latter, and includes an intermediary, a kanamdar, a 
kananl-kuzhikanamdar, a kuzhikanamdar, a vcrum- 
pattamdar of any description and the holder of a 

i 
j 

kudiyiruppu ; l[ 1 ;  
1 a 

(28) (a) ' Ulkudi ' means a hut in any port ion '(Jlkudi.' 
of a land 21 ] in the occupation of a pcrson 
who has becn pernlilted by the person entitled to 
possession of such land to occupy the hut and who 
otherwise has no interest in such land ; 

(6) ' Pcotected Ulkudi ' means an ulkudi which 'Protected 

has been in the continuous occupation of the holder Ulkudi.' I 
or of any member of his tarwad, tavazki, illom, kutum- 
ba, kavaru or family for not less than one year ; I ,  

4 

'The words and figures " but does not include a mulgenidar as 
defined in the Mulgeni Rent E+awment Act, 1920, in tho villages 
rn the South Kanara d~str~ct specfied in the Schedule wereomittec 
by clause 3 of, and the Schedule to, the Madras Adaptation of Law: 
Order,1957. 

8 Tho words " outside Fort Cochin " wore omittcd by {bid, 

I - - < . -  -- 
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and actually cultivates the same ; 

(c) ' Customary verumpattamdar ' means 
verumprft- any verumpattamdar who, before the commencement 

4 tam&r. 
t 
1 

of the Malabar Tenancy (Amendment) Act, 1951,1[~~~il 
was entitled by the custom of the locality in which the Nadul 

I land was situated to possession of the said land for a & 
I definite period of years, and for whose continuance 0fi9si. 
I 
I thereon after the termination of that period, for a 
I further period, a renewal fee had to be paid to the 
I 

I 
landlord as an incident of the tenure ; and 

I I 'wet land'. (30) ' Wet land ' means land which is adapted for 
the cultivation of paddy. 

I 
I 
I 

CHAPTER 11-FAIR RENTS. 
Int.rp-- 
tation 4. In this Chapter- 
clause. 

I..̂  * , , 
> * - - A --- - &-- 
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I ,  

that is to say, were neither unduly favourable nor 
unduly unfavourable, on the class of land to which 

/ I '  
' 1  

it belongs and in the same situation and possessing the 
same advantages, as determined by the Rent Court 
in accordance with such rules as may be prescribed : 

Provieed that the ~ o r m a l  produce of any land a , s  I I t  

irrigated with watei from a G~vemment imgation ! 1 
work for the first time after the commetlcement. of ' I  

I I 

the tenancy in respect of that l a ~ a ,  shrll be determined I ,  

as if the land had not betn so irtigated ; 
I 

I t 

'[E.xplar~a~ion.--Jn ascertaining the normal I 

produce, the yield of the second crop shall be deemed 
to be balf of that of the principal crop which shall be I 

deemed to be the first cfop.] 

(b) ' gross produce ', in respect of any wet land, 
means the normal produce of that land k-ss the exj3enses 
* ~ f  harvesting ; 

(c) ' net prodace', in respect of any wet land 
means the produce remainirlg after deducting the 
cultivation expenses from the _sross produce. 1 

Exp2andtion.-Twenty-five Palgkdt paras of 
paddy shall be deemed to be the cultivation expentea 
per acre per crop : 

Provided that it shall be open to the Rent 
Court to fix any other quantity 01 pa.ddy a s  cultivatio~l *I 

expenses in respect of any land or class of lands. 

5. Fair rent in the case of dry lands converted Fairrent of 
into wet by the tenant's labour shall be- dry lands 

converted 
(tr) one-fifth of the net paddy produce of the land ; f::~; I 

or labour, 

(b) the aggregate of (i) twice the assessment 
1 

I 

which would have been imposed on the land if it I 

had been dry ; and (ii) the annual assessment payable 1 1  
in respect of the land after its registration as wet in 
the registers of the Government, whichever is higher. i I 

p- --- 
i This Explanation was added by section 2 of the Malabar Tenancy 

(Am etldn~ent) Act, 1956 (Tc+mil Nadu Act XXII of 19$6), 
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I 

6. In th;: case of k t  lands not falling under the 
previous section, fair rent shall be one-half of the net 
paddy produce of the land or in the case of land 
cultivated on the punjakol or kaipad system, one- 
fourth of the gross paddy produce of the land. 

7. Notwithstanding anything contained in sections 
nd 5 and 6, in the case of wet lands situated in '[. . . . . .I 

tada'ur !, tala .  the Gudalm taluk of the NiIgiris district- 

(i) if the lands have been converted into wet 
by the tenant's labour, fair rent shall be one-twentieth 
of the gross paddy produce of the land and an amount 
equal to the annual assessment and local cesses payable 
in respect of the land ; 

(ii) in other cases, fair rent shall be one-twelfth 
of the gross_paddy produce of the land and an amount 
equal to the annual assessment and local cesses payable 

: in respect of the land. 

Calculatioa 
of Produce of 

8. For the purposes of sections 5, G and 7, in the 
double crop case of lands registered as double-crop lands in thc 
wet lands. registers of the Government, account shall be taken 

as though only a single paddy crop has been raised 
on the lands, if they have been converted from single- 
crop into double-crop lands at the tenant's expense, 
and as though two paddy crops have been raised on 
the lands if they have beell so converted at the lr?nd- 
lord's expense : 

Provided tl~nt in the case of lallds so co~~vertccf 
at the tenant's expense, the tcnant shall be liable I 
for the additional assessment and local cesses levied 
by reason of such conversion and also for any special 
charges levied by the Government for any special or 

+' + .  additional crops raised on the lands. I 

9. (1) In the case of garden lands, fair rent, subject 
to sub-sections (3, (6)  and (7), shall be a share, ascer- 
tained under sub-sections (2), (3) and (4) of this section, 

1 Tho words "the Wynaad t;ll~tk or the Malahur district end" 
were omitted by clau~e 3 of, and the Schedttie to, the Madr.19 

. Adsptetion of Lnws Order, 1957. 

b * 
I 
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of one-third of the gross produce for the three years 
immediately previous to the date on which fair rent is 
to be ascertained. 

(2) As regards coconut trees in respect of which 
the landlord is bound to pay compensation under the 
Improvements Act in case of eviction, the share shall 
be one-eighth of the said one-third, of only the nuts 
included in such produce and, as regards trees in 
respect of which he is not bound to pay such compen- 
sation, the share shall be one-third of the said one-third: 

I 

Provided that where a coconut t'iee has been 
let for tapping, its produce of nuts for the purposes 

I 
i 1' 
1 ,  

of this sub-section during the said three years shall be 
deemed to be the same0as the produce of nuts during 
the three years of a tree of a similar description and 

1 i j  
with similar advantages in the neighbourhood 
which has not been let for tapping. I / j  

(3) As regards areca trees and pepper vines 
I I 
1 1  

in respect of which the landlord is bound to pay I 

compensation under the Improvements Act in case 
of eviction, the share shall be one-eighth of the said 

' 1  

, 1 '  
one-third of only the nuts and pepper included in such i 1  
produce, and as regards areca trees and pepper . 
vines in respect of which he is not bound to pay such 1 '  
compensation, the share shall be one-fourth of the 
said one-third. 

I t  
I 

t ' ?  
(4) Nothing shall be payable (i) for the minor 

produce of coconut or areca trees such as leaves, 
fibre, etc., whether such compensation is payable 
or not in respect of the said firees, or (ii) for the pro- 
duce of other classes of fruit-bearing trees such as 
jack, mango, tamarind, palmyra and cashewnut. 

(5) Fair rent determined under section 16 shall 
not exceed twice the rent payable for the agricultural 
year 1949-50 and fair rent determined under section 20 
shall in no case exceed twice the rent payable 
for the year immediately preceding the .date of the 

for revision. 

(6)  Where fair rent under sub-sections (2 
exceeds the rent payable for the year 1949-50 or 

I 
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year immediately preceding the date of the applica- 
tion for revision, as the case may be, the increase shall 
be spread over more than one year so that in no year 
the rent shall be more than one and a quarter times 
the rent payable for the year immediately preceding. 

(7) Notwvit hstanding anything contained in sub- 
sections ( 5 )  and (6) or section 18, the tenant may 
elect to pay in kind and, if he does so, the landlord 
shall be bound to accept, the share of the Produce 
ascertained by the Rent Court in accordance with 
sub-sections (2) to (4). 

10, (1) Except as provided in sub-sections (2) 
and (3), fair rent in the case of dry lands shall be 
three times the annual assessment payable in respect 
thereof or where the lands have not been assessed, 
three times the annual assessment payable in respect 
of similar lands of the same extent in the neighbour- 

(2) (a) In the case of any dry land on which 
3pper is cultivated as the principal crop, rent shall 

se payable only for the twelfth year after the planting 
of the crop and for every sixth year thereafter ; and 
that rent (which shall be the fair rent) shall be the 
entire pepper produce of the land for the year for 
which it is payable : 

Provided that where the landlord has received 
rent for a n y  such land for any year or years within 
a period of six years immediately preceding the cod- 
mencement of the Malabar Tenancy (Amendment) Nadu] 
Act, 1951, rent for such land shall be payable SII 
to him as aforesaid only in the sixth year following o f 1 ~ 5 1 ,  
such year or the last of such years, as the case may be, 
and in every sixth year thereafter. 

I (b) The landlord shall be entitled to hgrvest, 
and be responsible for harvesting, the produce in 
the years in which he has a right to it under clause (i). 
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the land for other years shall be paid by the tenant: 

Provided that nothing contained in this sub- 
Eection shall be deemed to affect any agreement in 
writing, registered between the landlord and the tenant 
to the effect that the tenant shall pay rent for any such 
land every year (commencing from the seventh year 
after the planting of the crop), but in every such case 

(3) In any year in which groundnut, or such 
other crop as may be notified as commercial crop 
for the purposes of this section in the Fort St. George 
Gazette by the State Government, is cultivated otl 
any land or part of any land, fair rent for the whole 
of that land for that year shall be one-eighth of the 
gross-produce of groundnut or other commercial 
crop raised on the land or part of the land, in that 
year, or an amount equal t o  three times the highest 
assessment payable in the district in respect of dry 
land of the same extent as such land, whichever is 

1 
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I 

whichever is higher : 

Provided that in the case of a kudiyiruppu 
situated within the said limits, fair rent shall be- 

(i) if the kudiyiruppu is twenty-five cents 
or less in extent, the fair rent determined under sections 
5 to 10 or the fair rent determined under sub-section 
(a) of this section, whichever is less ; 

(ii) if the kudiyiruppu exceeds twenty-five 
cents in extent, the fair rent determined under clause (i) 
up to twenty-five cents, and in respect of the extent 
in excess thereof, the fair rent determined under 
sections 5 to 10 or the fair rent determined under 
sub-section (a) of this section, whichever is higher, 
coconut trees, areca trees and pepper vines, if any, 
on the kudiyiruppu being deemed for the purposes 
of this paragraph to be evenly distributed over the 
entire extent of the kudiyiruppu. 

Fair rent of 12. Notwithstanding anything contained in sec- 
wet land not tions 5 to 11, where a wet land is not used as such 

by by the tenant, the fair rent payable in respect of the 
as such. 

land shall not be less than the fair rent which would 
have been payable if it had been used as wet land. 

Fair rent of 
protected 13. Notwithstanding anything contained in sections 
ulkudis. 5 to 12, in the case of a protected ulkudi '[ 

rent be payable for the site of the protected ulkudi 

2[ 
] under the permission granted 

for occupation, then, fair rent shall be an amount 
equal to twice the annual assessment payable in res- 
pect of the extent of the site: 

Provided that where the hut does not belong to 
the holder of the protected ulkudi '1 ] the said 
holder shall pay in addition to the fair rent aforesaid, . 

iluwu~ll- --------1~~.~-*.~..i(*W~-~-. 
I J&--L.--& 

LatestLaws.com



LatestLaws.com
",Y'?- < L 2. i r 

+ , ' .- - "c- p- : T.N:*c~ %- 

such rent for the hut as may be agreed on or h the I 

absence of agreement as may be determined by the I 

Rent Court in such manner as may be prescribed. 1 

14. Notwithqtanding anything contained in &clution .I 

smtio~ls 5 to  13, where any land included in a hold- gEi$$$, 
ing is set apart for communal purposes, and is used to fair 
for such pbrposes, the extent of the land so set 
apart shall not be taken into account when determi 1- 
ii:g the fair rent of th : holding in accordance with 
those sections. 

15. ( 1 )  The State Government may, by notifioa- P.ent 
tion in the Fort St. George Gcrzttte, constitute for any CO"rts. 

area specified therein, a Rent Court which shall be 
presided over by an officer not brplow the rank of a 
Tahsildar for the purpose of performing the functions 
entrusted to a Rent Court by this Act. 

(2) In hearing an application under this Act, 
the Rent Court shall, so far as may be, have the same 

I - powers as are vested in, and follow the same procedure 
Central as is followed by, a Court of Small Causes hearing 

1 Act IX a si~it or other proceeding under the Provincial Small - 

Of '"'' Cause Coi~rts Act, 1887, subject to the modification 
that the Rent Court shall have the power to depute 
any officer of the Revenue Department to make local 
enquiry :tnd inspection and to collect data and the 
report and the records submitted by such oficcr may 
be read as cvidencc in the case. 

16. If any dispute arises :is to tllc amount of fair Determina- 

rent payablt: in respect of ally lantl ~~ncler the ibregoing tion of fair 
rent by Rent 

provisions of this Chapter, either the teryallt '[(includ- Court. 

ing a knnamdar or a custon~ary verumpattamdsr)] 
or, after the expiry of three years from the commence- 

l[Tamil ment of the Malabar Tenancy (Amendment) Act, 
Nadu] 1954, the landlord may apply to the Rent Court 
Act MI 
of1954. far the determination of the fair re~lt ; and on such 

--- ---- -"- .- 
1 These words and br'icketb were imertcd by section 3 of tho 

Maldbar Tenancy (A~nc~iJment) Act, 1956 (Tam11 Nndu Act XXII 1 
of 1956). 

1 These words were substituted for the word " Mddras " by tho I 

Tamil Nadu Addptation of Laws Ordcr, 1969, as amended by the 
Tamil Nadu Adaptation OF Laws (Sccond Amendment) Ordcr, , 
1969, which came into force on the 14th January 1969. 

125-14-2 1 
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Provided that such determination shall take effect 
in respect of any agricultural year, only if the appli- 
cation is made in that year or within three months 
of the expiry thereof. 

Appeals 
against I 

17. Any person aggrieved by any order passed 
of ,/by the Rent Court under section 16 may appeal 

~ e n t  Courts. against the order within such time as may be prescri- 
bed, to the Subordinate Judge or the Principal Subordi- 
nate Judge, as the case may be, of the Subordinate 
Judge's Court having jurisdiction over the v e a  in 
which the holding is situate. He shall hear the appeal 
as a persona designata and his decision thereon shall 
be final. 

hlode of 18. In so far as the fair rent is in kind, it shall 
pament of be payable in the case of wet lands, in kind, or if the 

. fairrent* , landlord and the tenant so nsree, in money ; and in 
the case of _earden lands or of dry lands other than 
dry lands in which pepper is cultivated as the principal 
crop, in money. 

Interest on 19. Arrears of fair rent shall bear interest at the 
mean of rate of five and a half per cent per annurn or at such 
fair rent. lower rate as may be agreed upon between the parties. 

Revision of 20. The fair rent deternlined by the Rent Court 
fair rent. shall no: be 1i:ibie to bc rsvised 011 tlic application 

of thc landlord beforc the expiry &' twelve years 
from thc d:ltc of' the ortier uf thc Rcnt Court, but 
may for sufficient causc be rcduccd by the said Court 
on the application of the tenant. 

1, CIIAPTER 111-FIXITY OF TENURE. 

Rishj of 1. " 21. Notwithstanding any contract to the contrary, 
certain v<hether entered into before or after the coul~mcnce- 

~ 2 ~ S ~ ~  mcnt of this Act, every cultivatitlg verumpattamdar, 
fixity of every custotnary verumpattamdar, $very kanamdar, 
tenure. : every kanam-ku~hikanarnd~u, every kuzhikanamdar, 

every tznant of a kudiyiruppu and cvcry holder of b 
a protected ulkudi 1[ .] shall b q e  fixity -- 

'The words "or a kudtkidippu " wereornittad by clause 3 of, 
!and the Schedulo to, tho Madrds Adtptation of Laws Order, 1957. 

I 
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of tenure 'in respect of his f;blding and shall 
evicted therefrom except as provided in th is  Act : 

Provided that no tenant of a commercial site shall 

YTamil 
have fixity of tenure in respect thereof unless immedia- 

adu] tely before the commencement of the Malabar Tenancy 
?ct (Amendment) Act, 1951, he had fixity of tenure in 
XXXII1 such site or a right to obtain a renewal of his tenancy 
of 1951. 

in respect thereof : 

Provided further that, in the case of a kanamdar 
whose kanartham exceeds 2[forty per cent of the 
value of the janmi's rights in the holding], the kanam- 
dar shall not have fixity of tenure. 

Explanation.-For the purposes of the foregoing 
proviso, the janmi's rights in the holding shall be 
valued-- 

'[Tamil (i) in the case of a kanam existing on the date 
2 ~ " f j g ; ~  of the commenceme~lt of the Malabar Tenancy Act, 
of 1930. 1929, at twenty times the excess of (a) the annual 

fair rent of the holding as payable on that date under 
that Act over (h) the annuaI assessment then payable 
thereon ; 

(ii) in  the case of a kanam created after such 
'[T~rnii cornrnencement and before the date of the commence- 
N"du] ment of the Malabar Tenancy (Amendment) Act, 
Act 
xxxrrr 1951, at twenty times the excess of ((4) the annual 
of 1951. fi~ir 1.~1lt of the holding as payable under the Malabar 
llTL1mi' Nadul rrel~ai~cy Act, 1929, on the date of the kanam over (h) 
A C ~  X[V the :lrul~~al assess~nent then payable thereon ; 
of 1930. 

l[Taniil ( i i i )  in tlx case of a kanam created on or after 
Nadu] the date of the commencement of the Malabar Tenancy 
AC t 
SXXTII 

(Amendment) Act, 1951, if and to the extent the kanam 
of ,951. relates to wet land, at thirty times the excess of (a) 

the annual fair rent of the holding payable on the date ---- 
1 Tl~cs,: words were substituted for the word " Madras" by the 

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second ~ m e n h e n t )  ~ f d e ,  
1969. which came into force on the 14th January 1969. 
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or dry land, at twenty-five times such excess, 

Right to 
22. (1) Notwithstandin? anything in the Indian Central 

-,,* md Evidence Act, 1872, or in any other law for the time $itn. 
nature of baing in force, any person interested in any land may 
tran@ac*ion. pIead, adduce evidence and prove that a transaction 

entered into on or after the 1st January 1916 and 
purporting to be a mortgage of that land is not in fact a 
mortgage, blrt a transaction by way of kanam, kanam- 
kuzhikanam, kuzhikanam, verumpattam o'r other lease, 
under which the transferee is entitled tobxi ty of 
tenure in accordance with the provisions of section 21. 

(2) Where under the last foregoing sub-section 
the cowt holds that the transferee is entitled to fixity 
of tenure in accordance with the provisions of section 
21, it shall be lawful for the court to pass a decree 
containing directions regarding the application of 
the sum, if any, advanced to the landlord and making 
other suitable altei-ations in the terms recorded in 
the instrument executed by the parties. 

Grounds for 23. No suit for eviction of a cultivating verum- 
eviction of ~attarndar from his holding shall lie at the instance 

of his 1andlor:l except on the following grounds:- 
Yerumpat- 
tamdar. ( 1 )  that the tenant h s  wilfully denied the title 

ofthe landlord before the date of such suit ; 

Explanation.- A denial of the landlord's title 
under a bonnfide mistake of fact is not wilful witbin 
the meaning of this clause ; - 

(2) that the tenant has intentional13 and wilfully 
committed such acts of waste as are ca1culated to 
impair materiallj and permanentlj thQ';udIue or,utility 
of the holding for agricultural pqposes4;. 

I 
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I (3) that the tenant has not paid, within three 
months after the due date, the whole or any portion 
of the rent due in respect of the holding ; 

(4) that the tenant has collusively allowed a 
stranger to encroach on the holding or part thereof 
adversely to the iaterest of the landlord ; 

(5) that, at the end of an agricultural year, the 
lardlord needs the holding bonafide for the pupose 
of raising crops or other produce for his own main- 
tenance or for that of any member of his tarwad, 
tavazhi, illom, kutumba, kavaru or family who has a 
proprietary and benefici'al interest in the holding); 

Explona~ion.--In considering requirements for 
maintenance, regard shall be had only to primary 
needs. 

Exception.-Nothing in this clause shall apply 
to any holding which has been in the continuous 
occupation of the tenant or of any member of his 
tarwad, tavazhi, illom, kutumba, kavaru or family 
for not less than six years ; 

(6) that, a t  the end of an agricultural year, 
the landlord needs thc holding or part thereof for the 
purpose of constructing a building bona$de for his 
own residence or for that of any member of his tarwad, ( tavazhi, illom, kuturnba, kavaru or family who has a 
proprietary avd beneficial jnlerest in the holding; 

(7) that, at the end of an agricultural year, 
the landlord being the trustee of a temple, mosque, 
church or other place of public religious worship and 
holding the land in trust for the purposes thereof, 
needs the holding for the extension of the temple, 
mosque, church or other place and the Collector 
certifies that the holding is so needed : 

Provided that in cases falling under clause (4, 
clause (6) or clause (7) where only a part of the holding 

, has been encroached upon or is needed, as the case 
eviction shall be from such part of the 

, . 
\ 
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(i) no tenant shdh be'evicted 6n. the ground 
specified in clause (5) or clause (6) by any sthani or 
by the trustee of any tehple, mosque, church or other 
place of public religious worship or of any other 

C 
public, religious or chaf.itable institutionor endowment ; 

(ii) nothing' contained in clauses (5) to (7) 
shall apply to the holding or that portion of the holding 
which consists of a kudiyiruppu I[or a protected 
ulkudi] ; 

(iii) no person whose right to evict arises 
under an instrument of transfer inter vivos shall be 
entitled to sue for eviction on the ground s9ecified 
in clause (5) or clause ( 5 )  until the expiry of two 
years from the date of the instrument. 

Exp1anaricn.-In tht case of a landlord governed 
by a law other than the Marumakkattayam law or 
the 4liyasantana law, the wife or husband and thc 
father, mother acd children of the landlord shall 
be deemed to be membrrs of the landlord's family 
having a proprietary and benefipial interest in the 
holding. 

Tenant's right 24. (1) In any case in which eviction has been 
to 31.10 for obtained on the ground specified in  clause (5) of section 
restoration 
of possession 23, subject to thwrovisions of section 41, if in any 
of land in one of the six agric~ ltural years following such eviction, 
certain cases. . the landlord, who has obtained such eviction, fail5 

without reasonable excuse to use the major portior 
of the lands, for the purpose for which such eviction 
was obtained, or transfers any of the lands to any 
person on any kind of lease or mortgage witn possession 
or a on kanam, kanam-kuzhikanam, kuzhikanam or 

i 
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(2) In any case in which eviction hds been 

, 1 obtained on the ground specified in clause (6) or 
clause (7) of section 23, if witbin three years of such 
eviction, the landlord fails to construct the building 
or to extend the temple, mosque, church or other 
place of public religious worship for the construction 
or extension of which the eviction was obtained, 
or transfers any of the lands from which the tenalit 
was so evicted to any person on any kind of lease 
or mortgage with possession, or on kanam, kanam- 

- kuzhikanam, kuzhikanam or verumpattam, the 
cultivating verumpattamdar shall, subject to the 
provisions of sectlon 41, be entitled to sue for the 
restoration to him of the possession 01 all the lands 
from which hc was evicted and hold them with all 
the rights and subject to all the liabilities of a culti- 
vatirlg verumpattamdar. 

(3) In any suit in which eviction is claimed on 
the ground specified in c la~se  (3) of section 23, ~f the 
tenant deposits in court, for payment to the piaintiff 
in the sur r (I) the amount of the rent due with interest 
tjlereon at five ilnd a half per c e ~ t  pel annum upto 
the dutc of deposit, nild (11) thc costs of thc pla~iitiff 
up to illat date, the coult shall dismiss the suit. 

25. r\Fd suit for eviction of a customary verumpal- Grounds for 

tamddr, I;.~n.lmdar, l~,~~~m-kuzhikanaficjrr 01. k~lzhi- eviction of 
cuetomary 

kanamtbr >ti:ili 1~ at th.: I I I S ~ ; > I I C C  of  IS Iancllord exccpt verumpattam- 
on tllc fi\lli>\+il;g glounds:-- 

I 11 ) t h , ~ ~  t h ~  tcrant has wilfully dcnic:l thc title kananl-kuzhi. 
of thc I:lndiord bcfore the di~te of sucll suit. kanarndar, or 

kanamdar. 
Explirncr?ion.-A denial of the landlord's 

title under a bona jide mistake of fact is not wilful 
within the mcanirig of this clause ; 

(2) that the tenant has intentionauy and 
wi!fully committed such acts of waste as are calcu- 
lated to impair rnatcrially and permanently the value 
or utility of the holding for agricultural purposes; 

(3) that the tenant has ~ollusively allowed a 
tranger to encroach on the holding or part thereof 

adversely to the interest of the landlord ; 
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(4) that the period of the verumpattam, kanam, 
kanam-kuzhikanam or kwhikanam, as the case may 
be, has expired am the lanalo~d needs the h~lding 

* bortaJirle for the purpose of raising crops or other 
produce for his own maintenance or for that of any 

• member of his tarwad, tavazhi, illom, kutumba, 
kavaru or family who has a proprietary and bene- 
ficial interest in the holding ; 

Explar~ation.-In considering requirements for 
maintenance, reprd  shall be had only to primary - 
needs. 

(5) thnt the p:riod of the verumpatram, kanam, 
kanam-kuzhikanam or Lxzhikanam, as the case may 
be, has expired and the landlord needs the holding 
or part thereof for the purpose of constructing a 
boilding bono $de for his o\in redence or for that 
of any member of his tanlad, tavazhi, illom, kutumba, 
kavaru or hmily who has a proprietary and 
beneficial intcrcst in the holding : 

(6) thnt the period of the verunipattam, kanam, 
kanam-kuzhikanam or hu7h1kanam. as the case may 
be, has expired and the ltlndlord being the trustee of 
a temple, mosque, church or other place of public 
religious worship and holding the land in trust for 
thc purposcs thereof. need> the holding for the exten- 
\ion of thc tcniplc, nioque. charch or other place 
and the Collccror certitie\ that the holding is so 
nccded ; 

Provicicd that, ijz L'.ISC~ falling undcr clause (3), 
clause (5) or clause (6),  \\here only a part of the holding 
has been c~icronched upon or is ncedcd, as the case 
rilay bc, rhc tviction '.h:lIl be frorii s1~c11 part of the 
holding only : 

\ 

Provided further tlmt- 

( i )  no tenant shall be evicted on the ground 
specified in clause (4) or clause (5) by any sthani 
or by the trilslce of any temple, niosque, church or 
other place of public religious worship or of any 
other public religious or charitable institution or 
endowment ; . 

I 
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a. 

(ii) nothing contained in clauses (4) to (6) 
i a shall apply to the holding or t b a ~  portion nt the holding 

wbich consists of a kudiyiluppu, '[or a protected 
ulhdi]  ; 1 

I 

(iii) no person whose right to evict arises 
I 

under an instrument of transfer inter vivos shall be 
entitled to sue for eviction on the ground specified 
in clause (4) or clause (5) until the expiry of two 

1 
I 

years from the date of the instlument : 

Provided also that no suit for eviction on the 
ground specified in cJa3se (4) or clause (5) shall be 
instituted except- 

* 
(a) in cases where the period of the lease has J2r expired before the commencement of the Malabar 

Act 
xxxIn Tenancy (Amendment) Act, 1951, within one year 
of 1951. from the date of such commencement and in every 

twelfth year thereafter ; and 

b) in other cases, within one year from the 
expiry of the period of the lease and in every twelfth 
year thereafter. 

Exp1nnarion.-In the case of a landlord governed 
by a law other than the Marumakkattayam law or 
the Aliyasantana law, 'the wife or husband and the 
father, mother and children of thc landlord shall be 
deemed to be tnenlbers of the landlord's family 
having a proprietary and beneficial interest in the 
holding. 

26. (1) In any case in which eviction is obtained Tmutr right ; , 
on the ground specified in clause (4) of section 25, ::;''En of I , 
subject to the provisions of section 4 1 if in any oae porrcrrion of 

I 
of the six agricultdral years following such eviction, land in certai~. 

I 
I 

the landlord, who has obtained such eviction, fails"'"' 
I I / 

1 These words were ru,ptituted for the words " a  protected 
ulkudi or a k u d i i d a p ~ u  by clause 3 of, and the Schedule to, 
the Madras Adaptation of Laws Order, ,l9k7, . 
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(2) In any case in which eviction has been 
obtained on the ground specified in clause (5) or  clause 
(6) of section 25, if within three years of such eviction, 
tke lardlcrd fails to construct the building or to 
extend the tempie, rnosqbe, chdrch or otber place of 
public religious worship for the construction or exten- 
sion of whic3 the eviction was obtained or transfers 
any of the lands from which the tenant was so evicted . 
to :.ny perso 1 on any kind of lease or mortgage with 
posse~s~on o r on kanam, kanam-kuzbikanam, ku zhi- 
kanam or lrerrlmpattam, the tenant shall, subject 
to the pro1 isions of section 41, be entitled to sue 
for the restoration to him of the possession of all the 
lands from which he was evicted and to hold them 
with all  the rights and subject to all the liabilities 
of a tenant. 

Cultivating 27. Every cultivating tehant of a holding other 
tenatr. etc., than a kannmdar or customary verumpattamdar, 
to pay every tenant ot a commercial site who is entitled to 
rent. 

(a) in case fair rent has been determined mder 
section 16, such fair rent as modified in: appeal, if . 

r e ,  "" 

any, under section 17, 

. . , L 
A %  *a =&A )&* 

.L%"& $2>' .*.; . frw 
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, (b) in case there bas been no sucl; determination, 
tbe rent agreed to by both tbe parties LO be the fair 
rent payable in accordance with the provisior s of 
sections 4 to 13, 

Provided that in the case mentioned in clause (a), 
where there is a contract, the tenant shall, until the 
expiration of tbe perbd of contract, pay at his choice, 
either the contract rent or the fair rent and shall 
thereafter pay the fair rent. 

28. (i) As between any landlord and a cultivating Liability for 

tenant, the latter shall be liable for (a) the revenue as 

assessment payable the Governrne~zt as also thc between P lardlord and 
i local Gesses, on any nd on which no rent is payable cultivating 

r under this A:t, and (b) any special charges levinbic tenant. 

by the Government for special or additional crops 
raised on the wet lands. 

(2) In the case of lands within the limib of a Liability for 

municipality or cantonment in respect of which thc ~ ~ $ ~ ~ ~ l , ' r  

landlord has obtained fair sen1 as ascertained undcs 
section I I ,  he shall bzas thc tax levied by the  munici- 
pality or cantonment for such iand to thc cxtent 
such rent is higher than what is payable therefor 
under sections 5 to I0 ; but otherw~se t j - . ~  landlord 
and the tenant shall bear such tax in equal shares. 

(3) Save as otherwise exp~.essly provided in this ' 
section or efJkwhere in this Act, as between any land- 
lor4 and a cultivating tenant other than a kanamdar / or customary verumpattamdar, the assessment paya blc 
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332 . ~ h l n b a r  It'enanc~ ~1930: T.N. Act ~ f i  

to the Government in respect of the land shall be 
borne whollv by the landlord and the cesses payable 
to local bodies in respect of the land shall be borne 
by thz landlord and the tenaut in equal shares : 

Providzd that, in the case of dry lands con- 
verted into wet by the tenant's labour, the local 
cesses shall be borne wholly by the tenant : 

Providzd further that, where the rent payable 
by the tenan: under this Act is less than the assessment 
and the loccl cesses aforesaid, he shall be liable for 
the whole o: such assessment and cesses, but shall 
not be liable for the rent; and the tenant shall have 
no right of recourse against the landlord in regard to 
the exccss of the assessment and cesses over the rent. 

Deduction 
29. Tf tlic asscssment or local cesses, or any 

from rent, portion the~cof which is not payable by a tenant 
is recol ered from him, he shall be entitled to deduct 
the amount so rccovered. from the renb payable by 
him to his immediate landlord. 

Remission of 
rent conre- 
quent on 
remission of 
assessment. 

Invalidity of 
claim for 

' dues other 
than fair 
rant. 

30. IYhertever for ally reason the whole or 
:Iny p a ~ t  of the aisessnicnt payable in respect of any 
land for an) period is remitted by the State Govern- 
ment, the I:tt~dlortl shall be bound to remit the whole 
or a proportion:~le part of the rent duo to him fro111 
11;s tcpant in respect of that land for that period ; 

Providcd that, where the tenant' has already paid 
to the landlord anything in excess of the rent payable 
by him undcr the forcgoitlg provision, the tenant 
shall be entitlcd to have the excess adjusted tow:~rds 
the -'snbsecluellt sent payable by him to hislandlord. 

31. Notwithstanding any contract to the contrary, 
express or in~plied, whether entered into before or 
after the conling into force of this Act, a tenant who 
pays fair rent shall not be liable to pay to his landlord 
anything more or anything else than such rent or to 
ronder any personal service to auch landlord. 

LatestLaws.com



LatestLaws.com

- _-___- - - - 

--.. 

1930: T.N. Act XIV] Malabar Tenancy 

*[Tamil 32, Where, by the operation of the Malabar Reduction 
Nadu] Tenancy (Amendment) Act, 195 1, "or the M;!abar in the rent 

gix~u Tenancy (Amendment) Act, 1954 (l[Tarnil Nadu] Act P,a,Y&"&'i~rieII. 
0 ~ 1 9 5 1 .  VII of 1954), an intermediary becomes entitled to  I 

receive from his tenant by way of re ~t less than what 
he would have been otherwise entitled to receive, 

b 
i 

and the rent which the intermediary has to pay to his 1; 
landlord under this Act, as amended by "the Acts 11 

aforesaid] exceeds one-half of the reduced rent which 
the intermediary becomes entitled to receive from his I 
tenant, the rent p<tyable by the intermediary to his I 

landlord shall be reduced in the same proportion as 
the reduced rent aforesaid bears to the relit which 
the intermediary would have been entitled to receive 
from 11.s tenant but for the operation of '[the Amending 
Acts aforesaid 3 : 

Provided that the reduced rent payable to the land- 
lord shall not be less than one-half of the reduced rent 
received by the intermediary from ])is tenant. 

11Tarnil 33. If for a period of three cor~secuti\~c: ycars af cr rclldllt's 
r g h t  to Nadul the conunencenlent of the Malabal 1 enancy (Amcnd- ,,,lr,ha,e th, I 

A c t  
X ~ X l ~ f  menl) Act, 1951, 011 cve1.y oCca,lo~i on v.hicli the rent r ~ g l ~ t s  of   IS 

iniii~ctliate 
I 

of 1951. or ;illy ~nstalmcrlt thcrcof beconies payable by an inter- 
1:11idlord In 

mcdiary to his landlord, the intern:eci~:!~y I I , ! ~  cornmit- , , ~ t . ~ ~ n  

ted dcfr~ult in respect of the p:lynlcni tllclcot' f , ( r  ~ . l - \ t b .  

per~nd ol' riot less Ihan t ~ o  il1011Lhs (111 c,tclr occ;i:lon, 
the ~ntcl n r c d i : , ~ j  sh:ill he bo~llii!, till t l  c ; : l ) r , ~ ~ ~ d t l o ~ l  , I  

of tllc rcnant Iioldi~~g i~itn:ecli,~tel) uric cr hi111 aritl n1a:le 
within twelve nronths aftcr IIlc cxpil y of thc I , l \ t  of thc 
three consecutive yeals afoicsaid, to S L ! ~  Lo S L I C ~  tcnallt 
all his rights in the holding for .I p .ice c:tlci~l:~ted at 

--- - --. . --- 

' T l ~ e s e  words were subsl~tu(ci l  for 1l1c word "V,ltlr.r~" by t l ~ c  
Tamil Nadu Adaplalion ol L a u s  Old'!, J Y 6  ), .I\ : ~ r n c ~ t d ~ d  by 
Tam11 N , ~ d u  Adaptation of Laws (Second A ~ l i ,  r idm~nt )  Oitlct, I?fj(), 
which cnlne into force o n  the 14th January 19(1'). 

This expiession was inscrted by sect~cm 4 o r Iic hl;11.1 I L I I  l'en:jficy I 

(Arnendnic~lt) Act, 1956 ( T , i ~ n ~ l  Nadu A c t  X X  11  of 1956). 

I 
I 

\ 

a Thwc words wcrc subsl~tutcd for thc u u ~ d s  "rltc: Act aforesaid" 
by ihrtl. 

I 
4 Thcze word\ wore s \ i i ~ ~ ~ t t u t c d  fo! t l ~ c  \ \ o ~  tls " [he 

I 
A L ~  a lorcs,r~d " hy I ~ J ~ I / .  1 

I 

\ 

*rrr-c If- 
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Provided that the tenant shall not be entitled to make 

Provided further that where the tenant is too poor 
to pa? the price aforesaid in a lump sum, the Court 
may, on  the application of the tenant, order that it 
shall be paid to the intermediary with interest at 
54 per cent per annum in as many annual instalments, 
not exceeding twelve, as the Court niay fix, having 
regard to the means of the tenant, on condition that 
sufficient security is furnished by the tenant for the 
reg~dar payment of such instalments. 

CHAPTER V-'[ KUDIYIKUPPUS AND PROTECTED 

ULKUDIS]. 

3.4. Where n separate or separable kitdiyiruppu has 
Ku'yiruppu bee11 in the occupation of n tenant or the members of holder's 
right to his family, tarwad, tavazhi, illom, kuti~mba or kavaru 
purchasehis for a period of not less tllnn ten consecutive years, 

whether before or aftcr the commencement of the rights in 
certain hlalabar Tenancy (Amcndme:lt) Act, 195 1,  the tcuant '[Tamil 
rases. sh;lll be entitled to pu:clcisc the rights of his imrnr- a$'] 

diate landlord therein on payment to such landlord of xxx~rr 
the current market price of such rights and the arrears of 19s1. 

of rent, if any : 
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to the immediate landlord witlfinterest at 53 per cent per 
1 ,; annurn in as many annual instalments not exceeding 
!li 

twelve, as the Court may f ix ,  having regard to the means i 1  
of the tenant on condition that sufficient security is 
furnished by the tenant for the regular payment of such , 

5 
i +i 

35. (1) If the tenant of a kudiyiruppu transfers his Landlord's , ,I 

rights therein, and the transferee or any person claiming ; 
under him uses or permits the use of the kudiyiruppu sion of 
or any substantial part thereof otherwise than as F Z g g p u  
a kudiy i r~ppu~the  landlord shall be efititled to sue 
for the possession of the kudiyiruppu: 

Provided that the landlord shall, before obtaining 
possession of the kudiyiruppu, pay to the transferee or 
person claiming under him, the consideration, if any, 
paid by the trensferee and also the value of the impro- 
vements, if any, effected in the kudiyiruppu boos filje 
between the date of the transfer and the date of the suit. 

(2) A suit for possession under sub-section (1) 
shall be instituted within six months from the date on 
which the cause of action first arose, 

?6. Tn thc case of a protected ulkudi I[. . . . . . . . 1 Land1 d's 

the pcrsorl cntitled to pos>cssion of the land in which rights% 4 

thc protcct~tl ulkudi '[. . . . . . ] is situate shall be relation '0 
protected entitlcd to proviclc an alternative and suitable/site of ulkudi. 

eclual area in any other portioll of the same land or in 
an: other land at his dispcszl in the same revenue 
village :~nd the holder of the protected ulkudi a[. .. . . . . ] 
shall be bol!n.l tn accept thc arinngerr~ent al,d be 
entitlcd lo receive from the perscn providinl: t h e  alter- ! _-  
native site the expenses reasonably required to  shift 
to the said site. 

---- - 
'The words " or a kudikidrppu " were omitted by clause 3 of, and 

the Schodub to, bhe: Madras Adap:atioo of Laws Order, 1957. 
8 The words "or the kudikidappu9'wereomittedby ibld. 

"he word  "or kudikidappu" wercomitte 
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- CHAPTER VI-MISCELLANEOUS. 

Tenant's the provisions of'this Act, all 
has in his holding shall be heri- 

Provided that the rights of the holder of a pro- 
tected ulkudi '(. . , . .) shall be heritable but not 
alienable. I 

(2) Whenever the interest of any tenant or land- 
lord in any holding or in any portion thereof is trans- 
ferred or  whenever such interest devolves by operation 
of law, the landlord or the tenant, as the case may be, 
shall, subject to the provisions of this Act and to such 
rules as may be prescribed, be bound to recognize such 
transfer or devolution. 

Tenant's 38. (1) Any tenant whose holding has been granted 
right to 
avail himself on melcharth may, when sued for eviction, avail him- 
of the provi- self of the provisio~ls of Chapter 111. 
sions of 
Chapter 11I 
in certain (3) No Ilolde'r of a melcharth can, when suing 
cases. for eviction, claim possession on grounds (5) and (6) of 

section 23 or on grouncis (4) and (5) of scction 25, as 
the case mny bc. 

Arrears of  
michavaran 
and rent to 
be a first 
charge on 
holding 
after 
revonue. 

39. Arrears of michavart~m or 1.c11t due to -the l a ~ ~ d -  
lord together with interest, if any, payable on the same 
shall be a charge on the interest of the persol1 from 
whom they are due in the holding in respect of wlzicl~ 
they are due cis at the time of the creation of such 
interest, and such charge shall have priority over all 
other charges on the Same except the charge for the 
revenue and :iny dues thercon payable to Government 
or to a local authority and made a charge thereon by 
any law for the time being in force. 

tThe word# "or a kudikidnppu" were omitted by clause 3 of 
and the Schedule to, the Madrn~ Adaptation of Laws Order, 195~: 
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40. (1) A landlqrd who has obtained a decree for Ri eht df 

eviction in respect of a kmam-kuzhikanam or kuzhi- i:;:: g: 
kanam, shall, in execution of such decree, be entitled ,*,.tion of 

to apply for the sale of the holding spsified therein krtzhi- 
and of the improvements in respect of which compensa- 
tion is awarded under the said decree, and for the pay- kanamdar 
ment to him of the balance of the sale price after deduc- to apply 
ting the amount of the said compensation. for sale of 

holding. 
(2) In case such an application is made by a land- 

lotd and a sale is held in pursuance of such application, ~~~~t~~ bid 
the person to whom the said compensation has to be at such sale. 
paid, shall be entitled to bid at the sale and set off 
the said compensation towards the sale price, and no , 
deposit need be made by him at the sale except in so 
far as the price offered by him exceeds the said com- 
pensation. 

41.(l)(a) A suit for restoration tinder sub-section (1) Limitation 

of section 24 or under sub-section (1) of section 26 shall E;;;!;: 
be instituted within one year from the date of the under 

transfer by the landlord, or from the expiry of the first sections 24 
agricultural year in which the landlord fails, without and 26. 
reasonable excuse, to use the major portion of the lands 
for the purpose for which eviction was obtained, as the 
case may be. 

(b) A suit for restoration under sub-section (2) of 
section 24 or under sub-section (2) of section 26 shall be 
instit:!ted within one year from the date of the transfer 
by the landlord if the suit is based on that ground and 
w~thin one year from the expiry of three years after 
the eviction in other cases. 

(2) If there are intermediaries between the land- persons 

lord who has obtained the eviction and the person who entitled to 

cultivates the land, all persons whose interests in the 
restoration. 

holding are terminated by the eviction, shall be entitled 
to be restored to thc respective interest they had at the 
time of the eviction as if there had been no eviction, and, 
in case any onc of them does not claim restoration, the 
tenant next below him shall be entitled to claim such 
restoration and hold the land, 

(a) on the terms on which the person not 
claiming the land held it, if he and the claimant belong 
ed to the same class, or ., - 

125-14-22 
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(6) on the terms on which the claimant held it 
Jf he and the person who did not claim the land 
belonged to different classes : 

paid in respect of the improvements existing at the time 
of the restoration together with the kanartham, if anyi 
and also tbe value of the improvements, if any, esected 
honaJide by thelandlord between the date of eviction 
and the date of suit. 

Explanntion.-For the purpose of this section, a 
kanamdar, an intermediary in respect of a kanarn- 
kuzhikznam or kuzhjkanam, a cultivating kanam- 
kuzhikanamdar or a cultivating kuzhikanamdar, a 
verumpattiimdar and a customary verumpattamdar, 
belong each to a different class. A cultivating kanam- 
dar, a non-cultivating kanamdar and a kanamdar 
under a kanamdar belong to the same class, and a 
cultivating verumpattamdar and a non-cultivating 
verumpattamdar belong to the same class. 

1llustrution.-If A is the janmi, B and C are 
kanahildi and sub-kananldar and D verumpattamdar 
cultivating the land, if A the janmi exercises his 
power to t a p  the land for his own use and 
then ind~icts some other tenant into it within 

A to be a verumpattamdar on the terms 
he held the land under C. 
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any, made by him in the holding. 

43. Notwithstanding anything contained in the Rights of a 
Transfer of Property Act, 1882, or in any other law cultivating 

tenant on 
for the time being in force, or in any contract, a culti- the extinetion 
vating tenant or the holder of a kudiyiruppu shall be of landlord's 
entitled to continue on the holding as such, although rights. 

the rights of his immediate landlord or of any superior 
landlord have been extinguished, whether by eviction 
or by redemption of a mortgage or otherwise, subject 
however, to a liability to pay fair rent and to the pro- 
visions of this Act applicable to a cultivating tenant 
or the holder of a kudiyiruppu, as the case may be. 
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-- 

a 

(c) the amount of rent or michaval.iul payable in 
resped of the holding ; 

(d) if it is a kanam or kanam-kuzhikanam deed- 

(i) the kanartham ; 
(ii) the rate or the amount of interest payable 

in respect of the said kanartham. 

Tanant's 6. (1) Every tenant any rent or michavaram 
right to obtain shall be entitled to receive and the landlord shall be 

and bound to grant a receipt specifying- forms of 
such receipts. (a) a description 'of the holding in respect of 

which it was paid ; 

(b) the date of payment ; 

(c) the amount paid ; 
( J )  the period to which the amount paid 

relates ; and 

(e)  the arrears, if any, remaining due from the 
tenant after the said payment. 

A reference to <he date and registratiori number 
of the document under which the holding is held and 
also the name of the sub-registration district in which 
the said holding is situate, shall bc deemed to be a 
sufficient descriptian of the holding for the purpose 

n the absence of the particulars specified in 

"---- 
_._ _----̂-A&..'--.- -we ----- -- 
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(3). If any landlord fails to grant a re~dpt as 
provided under subsection (I),  the tenant shall be 
entitled to send by money order, after: deductillg the 
chmges for doing so- 

(i) the money, if the rent or michavaram is 
payable in money, and 

(ii) the money value of the rent or michavaram, 
if it is payable in kind. 

I 47. .The stamp and registration charges for any &zi$tn 
lease or kanam or kanam-lcuzhikanam or kuzhikanarn fee, ,O b, 

deed and for the counterpart of such lease, kanam, paid by the 

kanam-kuzhikanarn or kuzhikanarn shall be borne 
by the tenant, . 

48. The provisions of the Improvements Act shall i;;;:;:~;: 
apply in all cases of eviction to which this Act applies. cviction9 under 

the Act. 

49. The procedure provided as regards suits in the Code of  Civil 

Code of Civil Procedure, 1908, including Orders ~ $ " s " , ~ ~ .  
08. XXXVIII, XXXIX and XL of the First Schedule, apply tc! 

shall be foltowed as far as it can be made applicable proceedings 

in all proceedings relating to applications under this Under 

Act. 

50. (1) The Collector of the district shall publish c orlector to 
publish list 

in the months of January, April, JuIy and October price,. 
every year in the District Gazette the average market 
price during the immediately preceding three months 
at the '[headquarters of the Gudalur taluklof paddy, 
coconut, arecanut, pepper, groundnut and of every 
crop which may bc notified by the State Government 
as a commercial crop under sub-section (3) of section 
I0 : 

Provided that before publishing such price, the 
Collector shall muse notice to be given to the public 
in such manner as he thinks fit of the price proposed 
to be fixed and consider objections, if any, received 
within two weeks from the date of the notice. 

-- 
I ~ h ~ s s  words were substitccted for the words " headquarters 

of each taluk *' by clause 3 of, and the Schedule to, the M~dras 
Adaptation of Laws Order. 1957. 

\ 
- - - 
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* (2) Where, for the payment of rent or michavararn 
a tenant to whom the provisions of this Act apply, 

the cash value of any of the crops referred to in sub- 
section (1) has to be determind, such value shall be 
determinedat the market price at the taluk headquarters 
last published under sub-section (1) before the dale 
when such rent or michavaram became payable. 

51. Where the rent is payable in kind, it shall be 
d e l i v ~  of delivered to the landlord or his age*c at the granary 

or some other place belonging to the landlord in the 
village where the holding is situate and of which due 
intimation has been given to the tenant, or in case 
the landlord has no such place, at the threshing floor 
where there is one, and where there is none, at some 
place in the villqge belonging to the tenant and of 
which due intimation has been given to the landlord. 

Provided that no such order shall be passd 
without giving the landlord a reasonable opportumty 
cither to cult~vate such land himself or to lease it out 
for agricultural purposes. 

(2) Where the landlord fails to lease the land in 
accordance with, and within the time specified in the 
order issued under sub-section (I), the authority or 
officer issuing the order may execute a lease deed on 
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Provided that the landIord or, his successor-in- 
interest has not admitted any other tenant to the 
l?ossession of the land before the 28th March 1953. 

(2) Any person entitled to rescission of a docu- 
ment under the provisions of sub-section (1) shall, 
within three months of the commencement of the 

(3) A person who has sent asnotice under sub- 
section (2), may institute a suit for possession of the 
land within six months of the commencement of the 

~~t Mitlabar Tcniincy (Amendment) Act, 1954, against 
1954. [hc landlord and any person let into possession of the 

land on or after the 28th March 1953. The Court 
shall, in such suit, on proof of the facts stated in sub- 
section (11, p ss r i  declee for possession : 

1 These words were substituted for the word " Madras a by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Pdaptation of Laws ( W n d  Amendn~ent) Order, 1969, 
wllich came Into force on the 14th January 1969. 

I 
1 i - 

LatestLaws.com



LatestLaws.com

(4) The rights conferred by sub-sections (I), (2) 
and (3) are personal to the cultivating verumpattamdar 
who executed the document and cannot be exercised 
by any person claimhg to &e such cultivating 
serumpattamdar's successor-in-interest as heir, assi- 
gnee or otherwise : 

provided that, if such cultivating verumpattamdar 
dies during the pendency of a suit instituted by him 
under sub-section (31, such suit may be continued by 
his legal representative subject to the defences 
available against the ori$n?l plaintiff. 

~3ving9, 56. Nothing in this Act shall affect the right of a 
janmi in any of his holdings- 

(1) to make irrigation channels, foot-paths, 
roads and ways into adjacent and other holdings; 

(2) to work laterite and other quarries ; and 
\ 

(3) to cut and remove the trees or enjoy the 
usufruct of trees and pepper vines belonging to him ; 

Provided that the tenant shall be entitled to a 
proportionate reduction of rnichavaram or rent if by the 
exercise of such right his profits are decreased. 

A 

Power to 57. (1) The State Government may make rules 
make rules. to carry but an or any of the purposes of this Act. 
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i < k  .: ,*k., 3 ,  i 

d7Ta3-. ..:.a. 
. P ~ A M I L  *ADI.J~ ACT PO. X'WII OF 1951.8 , 

. . .  , . THE MALABAR TBNANCY (AMENDMENT) ACT, 1951;1 - 1 ., B ' h  

(Received the assent 0.f the President on the 18th -October 
, , 1931 ; first published in thek Fort St. Geo%@;Gaze@ 

.Gxtraordinary on the 23red October 1951.1 
. i . f  . 

An Actifarther to ameud the D.Ialabar Tenancy 
Act, 1929, and certain other enactments. * 

4. The words " anti villages in the South fCama district sp 
in the Schedule " were omitted by ib ill. 

5. Came iat o form on the 15 th Mrtrdh 1 952, 

* NOW the Tamid NG& Govermettt Gmelt$,r 
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JHk 8 ' p- N- Aft, IurXIII] Malabar ~ n ) a n ~ ~  225 
(Amendm nt) 

b 

#:any-out standing arrears of rent due in respect of the 
holding for any previous agricultural year. 

+ 

Repeqled by Tamil Nadu Act %WNI of 1955. 

(Amendment) Act, 

' 6 These words were substituted for the WOX&I '!arp ;irt&tf8 ' 
f rent " by section 24 (iii) ibid. 

off 
cl mpt - 
ain 
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[TAMEL NAD U) ACT Xo. '411 OF !954? 

(Received the czssent ofthe President un the 18th &larch 1954; 
first publiulrd itr ilie Fort S 1,. George Ci* zd te  Extra- 
ordinary on the 19th Akirch 1954.) 

An Act further to amend the Mnkdbdr Tcrnw~lcy Act, 1929. 

WHEREAS it JS expedient further to u~nund the blalabar 
Tenancy Act, 1929, ('[Tamil Nadu] , k t  XIV ol' 1930), for 
the purposes hereinafter appearin& ; It is horeby enacted 
as follows :- 

I 

Short title 1. (1) This Act may be called the Malabar Tenancy 
I and (Amendment) Act, 1954. 

mencement. (2) It shall come into force on*such date as the State 
Government may, by notification in the tFort St. George 
Gazette, appoint. 

1-A-24. [The; etnondments made by sections 1-A to 
24 have been il~corporated in the respective principal 
Acts.] 

Repeal zf 25. (1) 'The l[Talnil Nadu] Tenants and Ry ots Pro. 
$[Tail  ~ d ~ l  tection Act, 1949 (l[Tamil Nadu] Act XXIV of 1949), in 

~ c t  XXIV so far as it applies to 3[ 1 the Gudaltur 
of 1949 taluk oftheNilgirisctistrict" 3 and sections 
and Of 54 and 55 of the Malabar Tenancy (An~endment) ACT, 

sections 54 
and 55 of 1951 ('[Tamil Naduj Act XXXIII of 195 11, are hereby 

$[Tamil Nadu] repealed. 
Act XXXIII ___- -.__.*I,. *_-__- - _ --... ----- 

of lg51 IThese word:: were 5uba:itxted f o x  thc worci "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, ai :rniel~ded by the 
Tamil Nadu Adaptation of Laws (Secon~i L L b ~ i ~ ~ r i ~ l n l ~ ~ r t )  Order, 1969. 

8 For Statement of Object. a z c i  Reasonr, :;ce 1iSi.r St. Gcnrge G~zctte 
Extraordinary, dated thC 2Sfi1 h4arch 1953, Pitit 3t'.,i;, pages 54-56, 

a The words " the; district c:f Mai? bar " werb3 omiiled by the 
Madras Adaptalion of L,ai~s Sjrder, 1957. 

4 The words " and the vi1th~t.s ir, 'it .w - .& l i a r :  i ~i i:ib,trict wGb3~E3 
are specified in the 2k haouie tu the Priccifrai Ac; ' UGCG oraitted bp 
ibid. 

*Came inta forcc GI tkc 19th Marcli 1954% 

t l$ow tho Tatnil A k k  Go vcrrrmenr Gugtblt1. 
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by [Tamil Nadu] Act XXXIII of 195 1 and this Act were 
I [  ramil 

in force immediately befcre the passing of the decree or 
Nadul order. If, on such application being made, the court 

~ c t  XIV finds that such decree or order would not have been made 
of 1930. if the Malabar Tenancy Act, 1929, as amended by l[Tamil 

Naduj Act XXXJII of 1951 and tl~iis Act were in force 
immediately befox the passing of the decree or order, 
the court shall, hfter receiving such additional pleadings 
and such further eviuence as it considers just and necessary, 

. amend the decree or order so as to be in accord with the '~~~~ Malabar Tenancy Act, 1929, as amended by '[Tamil Nadu] 
Act XIV Act XXXIiI of 19 5 1 and this Act. If no such application 
of 1930. is filed within the time allowed or if such application is 

filed and dismissed, the decree or order may, subject to 
the provisions of the Code of Civil Procedure, 1908 (Central 
Act V of 1908), arid the Indian Limitation Act, 1908. 
(Central Act IX of 1908), be executed in accordance with 
its tenor. 

(4) Tho date on ~vhich a2y decrce or order is ainendad 
Central under sub-section (3 )  shall, for purposes of soctions 48 of 

Act V  of the Code of Civil Procedure, 1908, and Article f 82 of the 
1908. Indian Limitation Act., 1908, be ;iecrz?ed to be the date 

of the dscrac or wdc.r. 
Act IX 
f 1908. 

26. The Secretary tn Governme~~i; in t ;i.: I.;s\i Depart- 

l[Tarnil 
~nent shall rencrnlbcr the sections rind di vj t;i011 s of sections 

Nadu] of the Malabar Tell~ilcy . k t ,  1929, 2:s a1110iltfed by this Act, 
A C ~ X I V  so that the s s c t ; ~ ~ ~ ~  anc. di"i-'-*,' ~ l ~ z l l  Inc;!r consecutive 
of 1930. numbers or letters ::s the case may be anu 112ako necessary 

consequential coVrei*tions in the rcfercnccrs to se~tions and 
divisions of section; occurring in the Act ; rind the Act so 

i[Tamil prepared and certiked by the said oiiiczl. skall be deemed 
Nadul to be the Malabar Tenancy Act, 191% as a mended by 

Act XIV the Malabar T e t a ~ c y  (Amendment) AGL. 1954. 
of 1930. 

---- - - - - . -- - --- - - 
1 These ~{~orc!s > $ I . : : :  5~i i ) s t l tu t~d  fo: the war- i "Madras" b 

by thr I ~ m i .  N b i ~  =2,!n?t2tioii tF 1- i.:;? 1'2 . A  t f  A~il:i~d 
&2rl  1 :--4 

- .-- 
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[TAMIL NADU] ACT NO. XXII OF 1956.2 

(Received the assent of the President on the 27th 0,ctober 
1956 ; fist published in the Fort St. George G ~ a t t e  on 
the 3 1 st October 1956.) 

. An Act further to amend the Malabar Tenancy Act, 1929. 
1 

WHEREAS urgent amendmenr to clarify the intend nenl of ' 
,- the Legislature in regard to some of the provisions of Act 

YII of 1954 and .4ct XXXIIJ of 195 1 have become nawsary 
in view of some decisions of courts and whereas the pro- 

#. tection sought to be conferred by Act VII of 1954 w o ~ M  be 
lost to the tenantry if immediate amendments are not carried 

* * .  
* 

out ; 
L. ' . " 

: ' BB it enacted in the Seventh Year of the Republic of India 
as follows :- 

.tit'@ . I* This Act may be called the Malabar Tenmcy (Amc d -  . 
rqent) Act, 1956. 

? ;*,;$ -,. . . . *  
-$<i.<ft , A a . 

G! v. +., *. , 6 

&v- A'. " 
$,z-*< @'? , . _t 

.. 24. [The amendments made by sections 2 to 4 h& 
,,",P?* G < 
p.5 
' .C  ' , '  4 "  . 

bben incorporated in the principal Act (Tamil Nadu Act 
!". .\. - ‘ XIV0f1930]. 
* * :s,i:-,@.p. . 

* '& ." ' 3:  

ez; . ReWal of 5. (1)Section 4 of the Malabar Tenancy (Second - 
secfioo * of the Amendment) Act, 1945 (YTamil Nadu] Act XXIV of 1945) 
' yz gg is hereby repealed uad shall be deemed to have been repeal& 

of 194 5 and as from the date of Commencement of the Malabar 
, c o ~ w n -  (Tenancy Amendme~~t) Act, 195 1 (l[Ti%mil Nadu] Act 

. t*.pr- xxxnr of .  1951). 
vistons. 

-11-C ------------ - - 
'Thcs~ ~itjrdr rvwe su  hiii r ufed fu rh: tyarLi *vhl:i&m * by the 

Tamil Nadu Adaptilrio,l oc Laws Order, 1969, as amended by tha 
Tamil Nadu Ada~jtario~ of Raws (Srcond Amendment) Order, 1969. 

aFor Statemeni of Ohjccts anu ~.\;,,.,n,, sw pui,t n, G~~~~ 
Guzette, Part IV-A, d a t d  the 5th September 1956, pews 141-142. 

sfhis exprcssio~~ m i  susbs! ituted for the @xprossion *. M m r  
Act " by the Tamil ~Jadu Adaptatios of Lzws Order, 1 ~ 0 .  
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(2) W l m e  Wore the comacement of the L:Iabar 
Tenancy (Amendment) Act, 1954 CfTamii Naduj Act VII 
of 1954), a 1andlord.has obtained possession of a holding 
in m u t i o n  of a decree passed by a Court on or after the 

Y 1 st July 1942 under clause(5) or clau ŝe(6) of section 14 or 
uncles clause (5) or clause (6) of section 20 of the ~ a l a b a r  
Tenancy Act, 1929 (l[Tamil NaduJ Act XIV of 1930), and 
such-dectee would not have been. passed if the principal 
Act as aohended by the Malabar: Tenancy (Second Amend- 
ment) Act, 1945 ('[Tamil Nadu] Act XXIV of 1945); the 
Malabar Tenancy(Amend ment) Act, 1 95 1 (I [ Tamil Nadu]Act 
XXXIII--of 1951), and this Act had been in force at that 
time the tenant shall be entitled to be restored to the posses- 
tion of the holding with all the rights and subject to al'l the 
lihbilities of a tenant, if he makes an zpvlication in that 
behalf in: the Court which passed the decree within twelve ' months of the commencement of this Act : 

b 

ltrrbvided that before such restoration is  effected,. the' 
tenant  hall be bound to return to-the landlord, (i) the valuei 

. if any, paid by the landlord to the tenant for his imp~ove-: 
ments, (ii) the kanartham, if any, and (iii) t b  vaiue of the 
imp~ovements, if any, effected bona fidc by the landlord, 

- between the date ~n mli;~h 1;: 3btained possession of the 
holding and the date on which possession thereof is restored 
to the tenant. 

I I 

(33 If a landlord has obtained possessio 
in the ~1rcumstanct:s specified in sub-sectio 
the time he obtained such possession ther 
arks between him and the tenant, t 

-, . sub-section (2) of section 41 of the said 
' such ihtermediaries as they apply in re1 
, mediaries referred to in that sub-section. 

(4) Nothing contained in thii section shall 
rights of any bona JSde transfer- from the land1 

i,' 2' 

- 6. [ 'kd amendment made by section ti has 
porated in 'the Malabar Tenancy (A 
(I[%* Nadu] Act XXXIII of 195 1) 1. 

b 

were .substituted fd;' the 
11 of Laws Order, 1969, a 

ptatian of Laws (Second Amend 

' t 
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(Amendmen#) 

con=. 7. (1) Where 'before the commencement of this Aot any 
quential Court has passed a decrae for rent against any tenant a& 
ovisiom* a Rent Court has subsequently b e d  fair reat umbr tho pro. 

visions of the principal Act, any tenant may, within 
months of the commencement of this Act,appJ.y to theCom 

, which passed the decree to amend the decree so as to give 
effect to the order of' the Rent Court fixing fair rent and 

. if as a consequence of such arnctndment, the deem is fully 
- satisfied by givil;g credit to the payment already mado; 

- satisfaction of ;ha decree shall be entered and only such 
amounts as mrtty be outstanding after the decree has been' 
so amended shall be recoverable from the tenant. 

j (2) Where before the commencement of this Act 
Rent Court has fixed fair rent, the Rent Court shsllbon 
application by the tenant within three months of such 
commencem&t amend the order fixing fair rent by giving 
effect 'to the provisions of the principal Act as amend4 
by, this Act and thg principal Act a8 amended by this Act 
shall also apply to petitions, appeals and other procee&~ 
pending at such commencement. 
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